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The Judicial Magistrate passed a

stricture  that it is illegal. Mr.
Antulay’s Government is got to
be dismissed.
11.08 hrs,

RE : ALLEGED DEATHS AT
NARWANA IN HARYANA
DUE TO SPURIOUS LIQUOR
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(swaam) **

MR. SPEAKER : Not allowed.
Order please. Nothing will go on
record.

7 wRAT FT A )
(zmaur) **
THE MINISTER OF HEALTH
AND FAMILY WELFARE (SHRI
B. SHANKARANAND) : This

is contempt of the House.

MR. SPEAKER : I donot want

to allow. I have not allowed.
(Interruptions)**

MR, SPEAKER : Order, order.
(Interruptions)**

SHRI B. SHANKARANAND :
It is a sheer contempt of the House,
(Interruptions)**
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MR. SPEAKER
down.

: "Please sit
(Interruptions) **

MR. SPEAKER : Look here.
Without my per-
mission, nothing is to be recorded.
Hon. Members, when the matter
was raised last, I had occasion to
observe that loss of human lives as
a result of drinking liquor which
was poisonous or contaminated, was
a matter for great concern both
from the human and national points
of view. And I think we are much
mor  concerned with the moral
responsibility to the people of India,
being the followers of the great
Bapu, Mahatma Gandhi, and we
owe something,

Ours ages from time immenio-
rial and Maha ma Gandhi, Father
of Nation, have stressed on the
people theneed to observe temperance
and avoid intoxicating  drinks,
This principle is also enshrined in
the Directive Principles of our
Constitution. Having regard to all
these facts, I have no doubt that
the Home Minister would take
initiative to obviate recurrence of
such incidents,

SHRI B. SHANKARANAND :
I have a point. Sir, the drama
that was enacted just now, is abso-
lutely against the dignity and de-
corum of this House. (Interruptions)
Whatever happens outside, we must
keep up the dignity of the House.
Whatever was fonc, was ridiculous.

MR. SPEAKER : You bring it
to me, It was not on record.

(Interruptions)

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBB.
AIAH) : On behalf of the Govern.

**Not recorded.
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ment of India, we share the concern
expressed by you and the sentiments
expressed on this' Toccasion when
some precious human lives have
been lost due of the drinking of
illicit liquor ; and we will convey to
the Government of Haryana the feel-
ing of this'House and the views
expressed by the ‘hon. Speaker. At
the same time—human “ lives have
been lost; and y is deeply
conceried—that should ‘not be
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SHRI JYQTIRMOY BOSpU
(Diamond ~ Harbour) : I have
a point of ordcr. (Inkerruptions) -

MR. SPEAKER : Mr. Unni-
k-'shnan.
(Interruptions)

MR. SPEAKER : Please order.
I have permitted Mr. Uril:l.ikrishria?:.

SHRI K. P. UNNIKRISHNAN
(Badagara) : 1 want to bring to
vour notice the extra-ordinarv man-
ner in which the leader of my Group
was treated. Please listen to “me,
Sir, I have a point of view and I

must €xpress.

MR. SPEAKER : There is no
question of expressing. You should
ive something. Under what rules ?
have got adjournment motion on
this. Mr. Dandavate has done it.
eyt

' SHRIK.P. UNNIKRISHNAN :
This is a grave matter. When a
Member is illegally detained. ...

MR. SPEAKER : No.
(Interruptions)

w Soision)

SHRI JYOTIRMOY BOSU : I
have something different, because
enough has been said aboat this
issue. On Friday, you will recollect
Sir, 1 gave a' privilege ¢ “motion

inst ~the Director "General ‘of
ICAR for circulating cyclostyled
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notes for misleading and pressuri-

zing. ... (Interruplions) We ave having
a c&bate' to-day at 4 O’clock.

usual trick that they follow is to
mislead some of the hon. I}Icmbucrs.'

MR. SPEAKER : I can depend
on the Members of this House not
to fall to this pressure.

SHRI JYOTIRMOY BOSU :
There have been 2 Prtccdcnts in the
4th Lok Sabha. Kindly give me 2
minutes. e )

Mt o -

MR. SFEAKER : 1 have got
something for you.

SHRI JYOTIRMOY BOSU :
I just say that in the 4th Lok Sabha,

there were 2 cases.
L e LI |
Sir, on Dr. Baburao Patel..,

MR SPEAKER : Please com
to me. We will discuss it.’ T

SHRI JYOTIRMOY BOSU :
Today’ there is going to be a debate
on this  subject. Therefore, yvou
please make an observation on the
floor of this House now.

MR, SPEAKER : Please come to
my room and we will discuss it

SHRI JYOTIRMOY BOSU :
Today at 4 O’ clock, there is going
to be a debate on this. (Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur) : Sir, my point is
that the Judicial Magistrate has
passed a stricture against the Govern-
ment. . .. (Interruptions)

MR.SPEAKER : Nothing should
g0 on record.

(terptons

=Y xaqr fsrg ¥yaq (wia=T) -
&5 uF F17 714 weTY faar § fE gar-
g0 70% & &7 & a0% ¥ foara
I wrt IRy wf"f"ﬁm'v@r' ¢

W e




9 Re, Deaths at
Narwana, (Haryana) i

e TR T ST R )
gt e v At w0 dfd a
foza a1 TR w%rrmm
®1,.°}

s

> W | oo
L 5T WA

gfaa

PROF. P.J. KURIEN (Mave-
likara) : Sir, the Judicial Magi-
strate has sa'd that the arrest of
Shri Y. B. Chavan is illeg:l..
(Interruptions)

MR. SPEAKER : Not allowed.
M e
(Interruptions)™**
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MR. SPEAKER That has
already becn done. Please sit down.
Nothing is on record.

(Interruptions)**

SHRI G. M. BANATWALLA
(Punnani) : Sir, the hon. Deputy-
Minister for Railways denied about
the s rike of yardsmen in Bombay
Central having taken place on the
14th of November. The strike did
take place and the answer given to
my Unstarred question was wrong.
I gave a notice on this under Rule
222,

MR, SPEAKFR : I will look
into the matter.

SHRI G, M. BANATWALLA :
If not today, please allow m= to-
morrow to raisc the matter.

MR. SPEAKER

give me thc notice.

¢ You please
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rule 222,
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MR. SPEAKER : Not allowed.

(Interruptions) **

—
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RE. —\RREST OF MEMBER-—contd.

SHRI BAPUSAHEB PARU-
LEKAR (Ratnygiri) The
question  which I wou.ld liké to

posc is that the hon. Member has
been  illegally arrested..

(In termpt:; ons)

. MR. SPEAKER :.You please
read rule 229 and then you know. ..

(Interruptions)

SHRI R. K. MHALGI (Thane):
Sir, you are the protector o. every
Member of this Home. Mr. Y. B.
Chavan was illegally arrested and
that has been made clear. Now will
you please enquire into the matter?

1 i
MR.SPEAKER: You Please read
rule 229.

(Interruptions)

— *#*Not recorded,



